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CINTRAL %)NINI;& ATIVE TRIBUNAL LUCKNOW BENCH LﬁCKNOW
Original Application No, 168 of 1292

Tung Pal Singh e e e e e e e e e e e e Applicant
Va2rsus

Union of India & Cthers + - + + « « =« .'. . . Responﬂents

Hon'ble'Mr.IusticevU.C.Sfivastava,V.C.

Hsn'hle Mr. K. Obayva, Member (A)

( Hon'ble Mr. Justice U.C.Srivastava, V.C.)

The appliéant;Wbo,waBzappoinﬁed:on casual basis
and continuously parformad the Juty of ng Mate upbo\
20.3.1992 evar since he was appointed as such fea. 16.2.38
Prior to tr2 .aforesaid appointmant, b2 had worked as
casual Mats, hut on salary basis with effect from 1.5.1987
upto 30.1.1288 and thareafter from 16.2.1988 upto 19.3.92
as Tang Mate, and ta2 servad the qulﬁzy-for a lsng pariod
of mor= than four yzars. Tha applicant'was'asked io
rand ovar the charge o Ons Sri Manni Lal ,Gaﬁg Mate on
29.3.1392 2and that's why against the reversi ion ordar

re made tha represantation acainst the same, out of no
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after, has approached the tri bunal with ths

allsgations that the work and post is available in the

jepartment and the juniors to the applicant a2s well as
51mlquly situate persons are still working namely Ram
Shanker, Paintear, 3achcha Lal,Carpenter, out the applicant

Fas b=an revertaed without thers beinc any fault.

2. The responidents rave opposed the application ai

acco r?lnq to tham, the post of Gang Mate Craie 2s. 950~
First '
1500 /- is a selection post. /The person is to be

regularised as Parmanant Gang Man then permanent Gang man

‘is promotsd 2as 3:nior Gang Man in grade <s. 800-1150/~ an

Sanior Gang Man is then promotad as Key Man in Grade is.

to the post of Gang Mate in Grade Re. 950-1500/-



¥A is thereafter cualifving th2 said selection, thay are
promdtsd as Ganﬁ'Man. fhe applicant was only a casualised
Gang Man, haz was never promoted to the post either s2nior
Gang Man or Kesy Man and accordingly, he never appeared for
the saslection to the post of Gang Man and a s s@ch, he cannot
be said to be Gang Make. The applicant was only asked in
$ritting to randover the charge to Manni Lal,Ganéman, it is
not at all a raversion order, as the applicants designation

and salary is the same even after the said order datead
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- 18.3.1992. There is no similarity between the I.0.W. Staff

like painter Carpentzsr stc.and as such the applicant cannot
¢laim similarity with them. TE@ document filed by the
applicant indicates that the applicant was addressed as Mate
and therz is no denial of the fact that the similarly
' : and ‘
parson are still continued as Matefexcept only denial is
that of coursz no similarity betwzen the painter,Carpenter
with P.W.I. Staff of de-casualisad Gang Man. According to
the respondents adso, tha pay-scale is the same amxkaxkas
ne% and a s suct the applicant having bz2en designated as Mate”
the respondents are directed to.continua the said designation
' _ , Of The applicant :
status and pay-scale/as he was bafore and the act of handing
over‘tke charge O the Manni Lal will not be treated to %b@ﬂe
reversion in any mannér . As the applicant has worked for
years together, the case of the applicant for regularisation

on the post may also be considered till the cases of

similarly placad other p2rson :shall also Dbe considered .

with these observations, the application is disposed of

finally. No order as to costs. _

Vice-Chairman

Lucknow Dated: 29.4.1993

(RKA)



